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MR. DEPUTY SPEAKLR The ques
tion is *

“That clauses 2, \  the Schedule, clause 1, 
the Enacting frormula and the Title stand 
part of the Bill '

The motion y adopted

C!ous( s 2 3, tht sc!cduU ,(h  vse 1,
\ht rna iting  Itinm ila  and ibt 

I ale w tri cddfd  to the BtH

SHRI V ID \ A CHAR AN SH U K l A I 
move

“ That the Bill be passed

MR n r P U l  Y SPI AKLR The question
is

‘ 1 hat the Bill be passed

7he motion w adopted
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MR DFPUTY SPEAKER You have 
wntten to the Speaker and the Speaker has 
replied to \ou on March 26 I think you 
are in possession of that reply in which he 
has stated vciy clearly that it is not 
permissible for any one to resort to Dharna 
or hunger strike oi any demonstration in the 
precincts of the Parliament House or the 
Pailiamenl House Estate I would request 
you, as a semei member and an hon Member 
who wants to uphold the dignity of this House, 
to kindly co operate with the Speaker by not 
resorting to such things
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MR DEPUTY SPirAKrR I would 
only make this request to Mr Kachwai ji 
You have made concictc and perhaps 
constructive suggestions I am happy that 
you are desisting from what you intended to 
do Kindly meet the Speaker and discus* 
this matter calmly with him in his Chamber. 
I am sure he will be receptive to you
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